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I>eiay in issue of Import Licences and 
Release Orders

*574 SHRI M. C DAGA Will the 
Mimsiei of COMMERCE be pleased 
to state

(a) whether the oftito oi the Chief 
Controller of Import and Export 
takes too much time m issuing import 
licences and release orders,

(b\ the minimum timr required in 
issuing tkie licences for the cases 
which have been recommended by 
the D G T D , and

(c) whether Government propose to 
adopt some method which can cur
tail the time in issuing the licences 
to the industries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMEBCS <SH*tt 
VISHWANATH PRATAP SINOH) 
<a> No, Sir

(b) Time Umits have bean prescrib- 
ed for disposal of applications for im
port licences according to which im
port licences for xaw materials are 
required to be issued within 90 days 
of the receipt of the application com
plete m all respect

(c) The procedure adopted for deal
ing with import applications is review
ed on a continuous basis and various 
steps are taken to curtail *he tune in 
issuing the licences
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lneentiveg to Weavers

5300 PROF NARAIN CHAND 
PARASHAR WIU the Minister ol 
COMMERCE be pleaaej to state

(a) whethei there is an> scheme to 
give incentives to the Weaveis m the 
country to earn their livelihood by 
their old profess on of v.t«\infj, and

(b) if ao, whether there are any ar
rangements under which regular sup
ply of Yarn is to be provided to these 
weavers?

THE DEPUTY MINISTER XN TH® 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINOH)
(a) and (b) The handloom industry 
is being developed both by the State 
and Central Government through 
State and Central Schemes respective
ly While all day to d*v development 
and welfare of the weavers is looked 
after bv the State Governments, the 
Central Government, besides giving 
financial assistance m the farm ol 
block loans and grants to the States 
for development of the industry, pro
vide the infra-structure for technical 
assist mce to the indu frv on an all 
India basis The various schemes 
undertaken by the Central and State 
Governments are for the betterment 
of the handloom w&a\or$ md to en 
able them to earn thei~ living through 
their traditional profession of weaving 
These schemes inter alia include—

(&) providing working capital 
loans at concessional rate of 
interest from the Reserve 
Bank of India through tt* 
State Cooperative Banks.




